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mua 77] are, Aear, fete 23 Gat 2021—HISA 4, Wa 1942 

ata ae faa 

Tae, Teay wa, ATT 

  

  

wre, feat 23 wrt 2021 

B, Wh-W-3-41-2020- 1-406). IF VR, WeTTe He aie Bar He aaffray, 2017 (2017 a1 19) (fare 
gab aan sa agen 8 saa afer pet wear S) Hl ATT 168% BMT Ved wart ar wal ee eu, aftag awl PerHiiteil 
at, weg, ga four wt sfeqa w. TH T 3-31-2020-1-Tha(67), ora, fein os fearar, 2020 4 frafefiad sil 

dee edt @, saiqe— 

sat afegen F, yaa de 4, as (i) A, Frafefad wige a staeentta fea sem, areaiq:— 

‘Tig agi, fardt oft wife gra feel ft ariag el go eel a seh ster & fae feet ft aaa, 

ait Hrd, 2020 & 204 faa @ saree, 2020 & 298 fea ae wt staf & ahr ona 2, Bl sad aah 
at UR 171 & aed faite ar elf a afiafad fra wen , ak vet tel Sriag Sr YT HoT 
al aque We aaa & oie set fen waz, at tet ariad yw we at ao aren & fag 
ayaa Aas, 2020 & 30d fer ae ae ct ara,” 

2. 3a sifirpen at farsa, 2020 & 1a fea 8 any AAT SOT. 

Heyes a asqaet am @ aa Sree, 

ame. Ut. sitarnaa, syafaa, 

aor, fete 23 wrat 2021 

Hh. Wh-w-3 41-2020-1-ta— IR & afar & appese 348 UTS (3) & aq 4, sa area at afer 

<a WH U-3-41-2021-1-Wra(06), fetie 23 HSH, 2021 aT BAS sree Tere h wife a Uegra weird fea 

IM &. 

Hees oh Ue HAA A wea AEM TAM, 
163 ar. Wh. sirarera, soafaa.
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Bhopal, the 23rd February 2021 

No. F A 3-41-2020-1-V(06).—In exercise of the powers conferred by Section 168A of Madhya Pradesh Goods 

and Services Tax Act, 2017 (19 of 2017), the State Government, on the recommendations of the Council, hereby 

makes the following further amendment in this department’s notification, No. F A 3-31-2020-1-V-(67), Bhopal, dated 

5th December, 2020, namel y:— 

In the said notification, in the first paragraph, in clause (i), the following proviso shall be inserted, namely:— 

“Provided that where, any time limit for completion or compliance of any action, by any authority, has 

been specified in, or prescribed or notified under Section [71 of the said Act, which falls during 

the period from the 20th day of March, 2020 to the 29th day of November, 2020, and where 

completion or compliance of such action has not been made within such time, then, the time 

limit for completion or compliance of such action, shall be extended up to the 30th day of 

November, :2020.”. 

2. This notification shall come-into force with effect from the lst day of September, 2020. 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 
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